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possible and not to wait till the dead 
line is reached so that the articles 
may be shifted there and arranged in 
a proper order. I know that if the 
hon. Minister takes a little interest he 
can get things done, because once 
when I referred to him about the de-
lay in the construction of the Mining 
Institute building at Kothagudam he 
wrote to the State Minister and thin,s 
got moving quickly and the building 
was completed. I would, therefore 
appeal to him to see that the Act is 
brought into force as early as possible 
and the' building is completed early. 

Shri Narasimhan: Sir. ",hilt-("ongr,l-
tulating the Minister ....... . 

Shri T. B. Vittal Rao: III spitE" of 
your ~ n  

Sbri Narasimhan: Whlie ("rmg .. atu-
lating the hon. Minisler on the easy 
passage of the Bill. I want to make 
one request. Since there are going to 
be a couple of national museums and 
already there are fully statutorily pro.. 
tected museums in Calrutta and other 
places-this one inclusive-it is very 
necessary for the Government to have 
an officer of the statuI! of Dlrector-
General of Museums, ~  that all theM' 
may be kept under good condition and 
great efficiency. That is my humble 

suggestion. 

Mr. Chairman: The l ~ n is: 

"That the Bill, as amended, be 

passed." 

The motion WM adopted. 

15.51 bn. 

MOTOR TRANSPORT WORKERS 
BILL 

RUYA SABRA AMENuMD'l'll 

Mr. CbaInDaD: The House will 
now take up the Motor TranIPOl't 
Workers BI11. 

fte DepIItJ MIaIstn 01 Labollr 
CShrt AWd AU): I beg to rrulVe: 

"That the amendments made by 
Rajya Sabha in the Bill to provide 
for the welfare of motor transport 
workers and to regulate the condi-
tions of their work, be taken into 
consideration." 

Most of the amendment.s which have 
been circulated are of a formal nature. 
I may, however, explain one amend-
ment, and that is with regard to the 
extension of the date for the imple-
mentation of the provisions ot the 
proposed Act from 31st December 
1961 to 31st March 1962. Thl! oriiinal 
Bill did not contain any dall-by which 
til(> Stat!' GO\'I'mmt'nls should impll'_ 
menl. its provisions in their respective 
States. But in the Sell'ct Committee, 
a ~ n was made that some date 
should be fixed and, Itli a matter of 
compromise, I accepted the 3l!1t DPc_ 
I'mbt'r, 1961 This was dOll(' (·arly In 
Novcmbt'r 1960 when we thought by 
the' end of thl' ('urn'nt year It would 
hI' possibll' to ('omplete all the formali_ 
ties. Now, six months have already 
paSS('d e ~ e of thl" ~ ll n h('rt! 
and in tht' other House. I am not 
suggE-osting that the ~ should ht! t·x-
h'nded up 1.0 June or July ]962 but 
only up to 31st March ]962. Evp.n 
thert', it is not 11!'l'eSRary for thr State 
Governments to wllit till thr 31st 
March. If ~  of tht' State Govern-
mt'nts as orc in a p08ition  to implement 
the provillionll of the Bill 
thpy art· wrIromt' to Imple-
ment them ( .. rlier. WI' would 
Impress upon them to take up u.. 
work immediately. But they hav" abo 
their diftkultiel. They have to provide 
a certain machinery for thiM PUJ'1)OSe, 
rules lire to be framed and finaliJed 
after gueltln, and all that. That takel 
time. Therefore, hon. ~ e  will 
appreciate that this luggelltion of mine 
is quite reasonable and, J am lure, It 
will be accepted without much dt.. 
Mllllion 

Mr. Cbalnnaa. Motion movrod' 

"That the amendment. IMde by 
Hajya Sabba in the Bill to provide 
for the welfare of motor tnnsport 
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workers and to regulate 
tions of their work, be 
consideration." 

the condi-
taken into 

Shrj S. M. Banerje:! (Kanpur): I 
am really surprised at the way in 
which the date of coming into force 
of the Act has been extended. Sir, 
this Bill was passed on the 15th Dec. 
ember. Then it was stated that it 
shall come into force on such date as 
may be fixed by the Government, but 
not later than the 31st December 1961. 
This Bill came before this House after 
a long delay and it was discussed in 
this House. It was long overdue and 
because of the sustained agitation of 
the transport workers it was brought 
here Now I am afraid that those 
workers who rejoiced when this Bill 
was introduced here. considered and 
passed may feel disappointed and the 
fear now lurking in their mind is that 
ultimately another amendment may 
be brought forward and the imple-
mentation of this Bill will be delayed 
further by the State Government. 
So, I want to know from the hon. 
Df'puly Minister the reason for the 
postporl('mE'nt of it,i implementation. 
Were the State Goy",."ments not a 
party to this Bill? Was this matter 
not discussed with them? If. in fact, 
It was discussed with them and it was 
properly discussed and passed by this 
House, what is the purpose of moving 
an amendment at this stage for ex-
,ending the date? Now they are 
leeklnl to extend the time from 31st 
December to 31st March 1962. The 
hon. Deputy Minister wanted to con-
lole us by saying that though the 
original sUliestion was that it should 
eome into force in June or July 1982. 
with great eloquence he hal been 
able to penWlde those people who 
oppo!l@d its earlier Implementation to 
agJ'E'(, to thE' date 31st March 1M2. 

I oppo!le this amendment and I say 
that it would defeat the very purpoee 
of this Bill. So. I would request him 
not to presl tb1a amencJment which 11 
absolutely unneeetlSU7. If the State 

Governments are sincere about its 
implementation, it should come into 
force immediately. If it is left to tile 
whims of the State Governments to 

le en~ this when they are ready, 
it is absolutely wrong. I am sure 
they will not implement it unless a 
certain deadline ill fixed. 

Shri T. B. Vitial Rao (Khammam): 
Sir, you might be aware of the fact 
that in several Bills we do not fix the 
dearl-line. I was a member of the 
Joint Committee and there we speci. 
fically wanted that a certain date 
should be fixed. The Committee was 
fully aware of the influence of the 
transport opera ton and transport 
owners and it felt that no date will 
be fix('d unless pressure was brought 
to bear upon the Govrrnment. 

Therefore we insisted on this so that 
~ may not take a long time because 

it was long overdue. We insisted that 
that datto should be kept. We insist-
ed on July. 1961 as the date by which 
the State Governments should be able 
to implf'ment this legislation. 

I would place a few facts before 
the House in this connection. It was 
as long ago as the 20th February, 
1956. when the labour policy during 
the Second Five_Year Plan was to be 
('volved that there was a tripartite 
meeting. In that tripartite meeting 
there were the employers' represen_ 
tatives, the employees' representa-
tives and the representatives of the 
State and Central Governments. In 
that it was agreed that legislation 
should be undertaken for regulating the 
conditions of service of transport 
workers. From the 20th February. 1916 
onwards all alonl we have been de-
manding that this legislation should be 
undertaken. If you read the proceed-
Ings of this House. even of the Fint 
Lok Sabha as also of the Seeond Loll: 
Sabha. you will find how many ella-
cussions were held criticising the 
Government for not comint forward 
with the legialatlon. 
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Then what had happened was that 
an .expert cOmnUttee was appointed in 
whIch all the interests were repre. 
sented. They submitted a report. 
Then this Bill came. It took them 
five long years to dratt the Bill. Then 
what happened? When this Bill was 
before the Joint Committee evidence 
was invited from everyone. The 
evidence was taken. The State Gov. 
~ en  representatives were there. 
The States Road Corporations' repre. 
:sentative came and stated their case. 
S:milarly, the private owners stated 
their case. It was made clear to 
them that this thing should be done 
quickly. Therefore we suggested this 
date and insisted on it in the Joint 
Committee. We were very glaa that 
the hon. Deputy Labour Minister u 
the Chairman of the Committee ac. 
cepted that. Now he has suddenly 
changed saying that there was delav 
and he has not advanced any n n~  
jng reasons for this. 

Everybody knew that this legisla. 
tion was coming. Every State Gov_ 
ernment knew that. Then why was 
it delayed? Why we insisted that 
this should be done was because we 
know the influence that the transport 
owners in the various States exercise 
on the State Governments. May J 
draw the attention of the hon. Deputy 
Min:ster to the judgement delivered 
in the High Court wherein it is said 
how a Minister tried to inftuence a 
transport owner. The transport 
owner had taken it up. The Minister 
had to resign. The resignation w .. 
not acceptt'd. It was referred to the 
hon. Prime Minister. The hon. Prime 
Ministtl referred it to the hon. Law 
Minister. The hon. Law Minister said 
that he need not resign. 

I am pointing out these thin, I only 
to show the inftuence that the t.raM-
port opera ton exerclae upon the vari. 
ous State Govemments. Therefore 
we wanted to h a deadline. The.e 
people who would not )ike to IJ)eItd 
somethin, for the beneftt of the labour 
spend money on writ petitions In the 
Supreme Court when a route 11 taken 

over. How do they spend that? The 
e~  of lawyers are appointed. They 
are paid Rs. 1,800 to Rs. 2,000 a day 
to argue their case. They can dord 
money for these writ petitions and 
other expenditure. But when it 

~e  to the question of ,Ivin, feei_ 
htles to the workers time is required, 
If the State Governments have not 
made proper provision in the Budget 
for the appointment of additional ins-
pectors, they could have brought for-
ward a supplementary demand and 
get it done. Therefore I strongly 
oppose this amendment for the extell. 
sion of timp. 

Mr. Chalrrrutn: An.\ othpr 
Member who wishes to speak? 
Th(,Tl the hon. Minister. 

hlln. 

None. 

The Deputy Minister of I.aullur 
(Shrl A bid All): Madam, I am as 
usual very much interested in the 
l'omplim('nts coming from the other 
~ e whenev('r any such matter il dis. 
l'ussed hert'. This qUl'stiOn or in. 
fluence is pure imagination of the 
hon. Mpmbers who have just now 
spoken. About the influence on the 
State Governments and their wrltln, 
to us, I may try to remove this doubt 
from their minds by say in, that no 
employer or organisation ot employen 
have written or approached us in thlI 
b('half. No State Government bu 
written to us or made any IU"estion 
with regard to the extenllon of the 
datt'o It originated from IN' and only • 
from myself. 

Ifl hrs. 

8hrlmatt Bena Chakranrtt, (Bltair-
hat): Why? 

8hrl Abld All: I thouetJt lh(· ex-
planation I ,ave earlier would have 
satisfied hon. Memben. Perhapl hon. 
Memwn have not beard it. 
The J't'alOn was that this matter .u 
dltcuned In the Select Committee 
early in November. When I a...-
to this we had 1. montha at our dJ&. 
poul. I expected that thla BUI would 
be tbrouCh both HOUIeI at Parlla. 
ment by tbe end of November, cd .. 
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it would leave us 13 months. That 
was 'futhe month of November. Now 
we are in May. It this amendment is 
not accepted, State Governments will 
be having less than six !nonths at 
their disposal to complete the preli-
minaries, to draft the rules, to finalise 
them and to esta1i1fsh the requir-
ed machinery. It is impossible. Any 
person who has a little idea of the 
requirements will immediately accept 
that six months are not at all suffi-
cient for any Government to complete 
these preliminaries. 

Therefore, first in the Rajya Sabha 
I had suggested the middle of 1962. 
But there also some hon. Members 
said that that will be too much and, 
therefore, as a matter of compromise, 
1 accepted 3lat March. To say that 
we are too much inftuenced by these 
transport employers, hon. Members 
know, is not correct. Because, we 
are not like our friends in the opposi-
tion. They are inftuenced; they accept 
compromises and settlements with the 
employers through the unions which 
are communist influenced. How many 
such compromises and settlements have 
been accepted to the detriment sf the 
workers, is well known. The noto-
rious agreement which was accepted 
by the Kerala Government with a 
very well-lmown industrialist, which 
slaughtered the interests of the 
workers, will always remain among 
the other black marks which the 
Communist Piirty nas got to its 
discredit. It is not proper to come 
forward on every occasion and say 
that because of such influences the 
Congress Government is doing wrong 
thin ... 

'nlere is not such a great di1!erence 
between 31st December 1961 and 31st 
March 1962. But there is so much 
work to do in the mean_time. Of 
eeune, their obJeetlon I can appre-
ciate. Their reasoning I can appre-
ciate. But to say that beeaOR of the 
transport employers we have done 
this 111 • thlD. wtch is not only wron. 
but unfair. Incorrect, improper, anll 
that too from persons who only be_ 
have in that way. 

I hope after hearing this hon. Mem-
bers would be convinced that there is 
a good case for the extension. 

Mr. Chairman: The question is: 

"That the amendments made by 
Rajya Sabha in the Bill to provide 
for the welfare of motor transport 
workers and to regulate the con_ 
ditions of their work be taken 
into consideration." 

The motion was adopted. 

Mr. Chairman: The question is: 

Clause 2 

"That at page 4, lines 2-3, for 
the words 'required to work or is 
engaged directly or through any 
agency, in a professional capacity 
on a transport vehicle or who 
attends' the words 'employed in 8 
motor transport undertaking 
directly or through an agency, 
whether for wages or not, to work 
in a professional capacity on a 
transport vehicle or to attend' be 
substituted." (4) 

"That at page 4, line 7, after 
the word 'time_keeper' the word 
'watchman' be inserted." (6) 

The motion was adopted. 

Mr. Chalnnan: The question is: 

Clause 18 

"That at page 9, line 38, for 
the words 'each adult motor trans-
port worker' the words 'motor 
transport worker' 1x> ~ e  

(6). 

The motion was adopted. 

Mr. Cbainnan: The question is: 

Clawe 20 

"That at page 10, line 23, for the-
words 'holidays" the words 'daYs 
of rest' be ft&batituted.... ('1) . 

The motion wcu adopted. 

Mr. Chairman: The question is: 

ClcJwe 28 

''That at pap II, Une S, after 
the word "Bles' 'for the day. on 
which he worked durin, the-
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month immediately preceding his 
leave,' be inserted.... (8) 

ftgure '1960' 
substituted .... 

the figure 
(2) 

'1961' be 

The motion was adopted The motion was adopted. 

Mr. Cbairman: Now. I shall put 
amendments Nos. 2 and 3 to clause 1. 
together to vote. 

Mr. Chairman: TIl(> question is: 

Sbri T. B. Vlttal Rao: May I re-
quest that amendment No.2 may be 
put to vote first separately and then 
amendment No.3 may be put to vote? 

"That at page 1. line 10. for the 
figures and words "31st day of 
DE'('ember. 1961. the figures and 
words "31st day ot March. 1982" 
Ix· substituted". (3)' 

The Lok Sabha divided. 

Mr. Chairman: The question is: Sbrl Palanfyandy (Perambalur): The' 
light indicating tht! votE' ot some hon. 
Member is not thert' on thl' board. Clawe 1 

"That at page 1. line 6. fOT the 

Division NO.5] 

Shrl Blbhutl Mishra /" IS*'-

AYES 116'11 hrs. 
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BI"ppl. Silri 

IIhl,"t. Shri B. n. 
Bb .... t D.nhan. Shri 

Bh ...... r. Shri 
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GUPta, Shri Rom Kri.t..n 
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J ... .,sc. Shri 
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NeAi. Shrl Nelr. Ram 

Nehru. Shrlm.U Uml 

OZI. Shri 
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~  
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~ •• Shri 
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Report oj the Un.iversitJl 15618 
Gran.ts Commission 

Mr. Chairman: The result of the 
division is as follows: Ayes 102; Noes 
21. The 'Ayes' have it. The 'Ayes' 
have it. 

The motion 10118 adopted. 

Shrl Blbbati Misbra 7'OS8-

~  Chairman: Order, order. I am 
:sorry I should have asked earlier. 
But now I have announced the result 
of the ~ n  One or two votes do 
not make any difference. 

Sbri B. P. Sinha (Monghyr) rOS8-

The Minister of Parliamentary 
AJrairs (Shri Satya Narayan Sinha): 
May I submit that this procedure 
should be followed in future? 11' a 
mistake ~  committed, it may go as a 
mistake. It does not look nice that 
we !lhould !.'O on correcting !':l1ch mis-
takes. 

Shrl T. B. Vittal Rao: We fully sup-
port the Minister of Parliamentary 
Affairs. 

Mr. Chainnan: I am afraid the ~ 

ci!lion on the general question will 
have to bt.. taken by the hon. e ~  

hims!']!. 

Shri Braj Raj ~  (Firozabad): It 
has already been decid-ed that what-
ever has been done once win not be 
corrected. But it is not enforced. 

Shri Blbhut( Mlshra: It has always 
been ('orrected. In fact. I rose before 

nn n~en  

18.14 hrs. 

[MR. DEPUTY Spr.AKER in thr. Chair] 

8hri ~  A few votes do not mat-
ter. My Party can be generuus. 

Mr. Depaiy·8pe1L1tv: The announce-
ment has been made and thE> ament!-
ment has been carried. 

~ ""If" ~ ~ ~l l ~ ~  

q' ~  ~ ~ ~~~ ~  !r 
~ ",,1 fll1 II'r . i:rii-f.'.;- ~ l n~  

it1!fl ~ ~ l  ~ tt1lT ~ ? 

nrIIM ~ : q (f) .,'tt 1ft' 
';ure ifll11 t fill 'R {ij' it ~ ~  lfil 
~ T ~ I \iIif lI1'Rl1J ~ ~  

~n l  ~ ~ .. ~ n ~ ~ ~~ '" ft 
~  ~ ~ ~ '1fT ~  "'1(1 
'fr, m !Ai( ~  ;r(Y ,:"t "IT ~ /1m t I 

Enacting Formula 

Mr. Deputy-Speaker: The questlOD 
is: 

That at page 1, line I, jor the 
words "Eleventh Year" the words 
"Twelfth Year" be substituted. 

The motion was adopted. 

Sbri Abid Ali: Sir, I move: 

"That the amendments made by 
the Rajya Sabha in the Bill bf' 
agreed to." 

Mr. Deputy-Speaker: The question 
is: 

"Tllat th(· aml'ndments made by 
the Rajya Sahha in the Bill bP 
agrpeO to." 

The motion was adopted. 

16.16 hrs. 

REPORT OF THE UNIVERSITY 
GRANTS COMMISSION 

The Minister 01 Education (Dr. K. 
L. Sht'imall): Sir. I beg to move: 

"That this House tak.es note of 
the Report of the University 
Grants Commission for the period 
April, I 959-March, 1960, laid 011 
thE' Table of the House on the 17th 
February, 1961." 

Since the time at the disposal of the 
Hou!!!!' is limited I do not like to mak"! 
any preliminary remarks. 

Mr. Deputy-Speaker: Order, order. 
ThOSe hon_ Members who want to 
go out might move out slowly, silent-
ly and without disturbing others. 

Dr. 1[. L. 8briJDa11: I should like to 
reserve my rt>marks while replying 




